
An Act to amend the Opium and Revenue Laws (Extension g 
of Application) Act, 1950. 

[ 24th Rugwit, 1961 3 . 

/' BE it enacted by Parliament as follows :- 
1. Short titlee.-This Act may be called the Opium and Revenue Laws . 

(Extension of Applicajiion) Amendment Act, 1951. 

$ 2. Amendment of wction 3, Act XXXLIL of 1950.-For clause (b) of 
section 3 of the Opium and Revenue Laws (Estension of Application) Act, 

f- 1950, the following clauses shall be substituted and shall be deemed always 
to have been substituted, namely :- 

P 

, "(b) in the disposal of cases transferred to the Central Commii- ' . ' 

$ion under clause (a), i6 shall have and exercise the same powers a s ,  
i t  has and exercises in the investigation of cases referred to it 'under , 
the Taxation ~n Income (Investigation Cammission) Act,' 1947 . (XXX . : 

of 1947), and shall be entitled to act for 'the same term as under sub- 
section (3) of section 4 of that Act; . . 
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(bb) any decision given, whether before or after the commence- 
ment of this Act, by the Chief Revenue Authority of 'l'ravancore or - 
of Travancore-Cochin in the exercise or purported exercise of any * 

powers conferred on it'by ally law for the'time being in force in the 
State shall be deemed to be a decision given by the Income-tax 
authority for the purposes of sub-section (2)  of section 8 of the 
Travancore Taxation on Income (Investigation Commission) Act, 
1124 (Travancor Act XIV of 1124);". 
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